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ADDENDUM CUM CORRIGENDUM TO THE PUBLIC ANNOUNCEMENT, DETAILED PUBLIC STATEMENT AND DRAFT LETTER OF OFFER FOR THE ATTENTION OF THE PUBLIC SHAREHOLDERS OF

KRISHNA CAPITAL AND SECURITIES LIMITED
("KRISHNACAP" /| "TARGET COMPANY")

Corporate Identification Number (CIN): L67120GJ1994PLC023803
Registered Office: 403, Mauryansh Elanza, Shyamal Cross Road, B/h, Parekh Hospital, Satellite, Ahmedabad, Gujarat, 380015;
Tel No: +91-079-26768572; E-mail ID: ksbspl@yahoo.in; Website: http://www.kcsl.co.in
Open Offer for acquisition of up to 83,04,508 (Eighty-Three Lakhs Four Thousand Five Hundred Eight) fully paid up equity of face value of Rs 10 (Indian Rupees Ten) each of
Krishna Capital and Securities Limited (“KRISHNACAP”), representing 25.04% Of The Emerging Voting Share Capital of the Target Company from the Public Shareholders of the
Target Company by Ashu Bishnoi (“Acquirer 1”’) And Yagnik Tank (“Acquirer 2”) (Acquirer 1 and Acquirer 2 collectively referred To as “Acquirers”), (“Open Offer” or “Offer”).

THISADDENDUM CUM CORRIGENDUM TO THE PUBLICANNOUNCEMENT, DETAILED steps to facilitate the compliance by the Target Company with the relevant Name of the Group, if any, to | Not Applicable Not Applicable Not Applicable |
PUBLIC STATEMENTAND DRAFTLETTER OF OFFER IS ISSUED BY GROW HOUSE provisions prescribed under the Securities Contract (Regulation) Rules, which Acquirers/PAC belongs to
WEALTH MANAGEMENT PRIVATE LIMITED, THE MANAGER TO THE OFFER, ON 1957, as amended, as per the requirements of Regulation 7 (4) of the SEBI Pre- transaction |No. of Equity |Nil Nil Nil
BEHALF OF ASHU BISHNOI (“ACQUIRER 1”) AND YAGNIK TANK (“ACQUIRER 27) (SAST) Regulations and/or the SEBI (LODR) Regulations, within the time shareholding Shares
(ACQUIRER 1 ANDACQUIRER 2 COLLECTIVELY REFERRED TO AS “ACQUIRERS”), period stated therein, i.e., to bring down the non-public shareholding to % of Total Nil Nil Nil
INACCORDANCE WITH THE PROVISIONS OF REGULATION 18 (7) OF SEBI (SAST) 75.00% within 12 months from the date of such fall in the public shareholding Pre-Issue
REGULATIONS (‘PRE-OFFER ADVERTISEMENT CUM CORRIGENDUM TO THE to below 25.00%, through permitted routes and/or any other such routes share capital
DETAILED PUBLIC STATEMENT AND DRAFT LETTER OF OFFER’). as may be approved by SEBI from time to time. Upon completion of this Proposed No. of Equity |6,76,946 6,76,946 13,53,892 !
This Corrigendum to the Public Announcement, Detailed Public Statement and Draft Offer, assuming full acpeptancesé the Acquirers will hold 3,31,58,400 Shareholding Shar_esd
Letter of Offer is to be read in conjunction with the: Equity Shares, representing 100.00% of the Emerging Voting Share Capital ?hcquwi SPA
: ‘ . of the Target Company. roug
a) Public Announcement dated Thursday, March 26, 2026 (‘Public _ . o _ _ after acquisition | % of total 2 04% 2.04% 4.08%
Announcement’), Furth_er, anytfallure to cornp_ly with the Mllplmum I?;Jhbllcr:] Shareho!dmg (':‘/”:t):) of shares which |emerging
_ , , , _ , requirements may result in noncompliance wi e provisions of the Triggeredthe | voting
b) Dgtalled Publlc_Statement dated Saturday, Aprll 04, 2026, in cgnnectlon W"fh Securities Contracts (Regulation) Rules, 1957 and SEBI (LODR) Regulations, Open Offer @ |share capital
this Offer, published on behalf of the Acquirer on Monday, April 06, 2026, in 2015 _
Financial Express (English daily) (All India Edition), Jansatta (Hindi daily) (All g _ o _ | gﬁéé‘;Eq“'ty 80,00,000 1,55,00,000 2,35,00,000
India Edition), Mumbai Lakshadweep (Marathi daily) (Mumbai Edition) V- Following point has been changed in Object of the Offer in DLOF: moquired
(‘Newspapers’) (‘Detailed Public Statement’), (3.3.1) This Offer is a triggered mandatory open offer in compliance with the through
c) Draft Letter of Offer dated Monday, April 13, 2026 filed and submitted with provisions of Regulations 3 (1), and 4 of the SEBI (SAST) Regulations Preferental
SEBI pursuant to the provisions of Regulation 16 (1) of the SEBI (SAST) pursualnt to the execution of t_he Sh_are Purchase Agreement and allotment 0 otmen 0 0 0
Regulations (‘Draft Letter of Offer) of Equity Shares on prefere_ntlal basis as per bqard meetlpg held on March % of total  124.13% 46.75% 70.87%
This Corrigend is being i din all th _ hich the DPS 26, 2026. These Underlying Transactions will result in the Acquirers emerging voting
tl)? ho;rlgen um is being issued in all the newspaper in which the was acquiring more than 25.00% of the Emerging Voting Share Capital of the share capital |
published. Target Company. Pursuant to this completion of the Underlying Transaction No. of Equity [41,52,254 41,52,254 83,04,508
Capitalised terms used but not defined in this Corrigendum shall have the meaning and this Offer, the Acquirers will hold up to 100.00% of the Emerging Shares acquired
: : . . through Open
aSS|gned to such terms in the PA, DPS, DLOF. Votmg Share Cap|ta| of the Target Company' Offer from
The Public Shareholders of Krishna Capital and Securities Limited (“Target Company”) (3.4)Shareholding and Acquisition Details: Public
are reqpeste_d to note the developments/amendments with respect to and in Details Reaniion Acquirer 2 Total % of total  [12.52% 12.52% 25.04%
connection with PA, DPS and DLOF: emerging voting
) Name of Acquirers Mr. Ashu Bishnoi Mr. Yagnik Tank 2 share Capital
A. Offer Size
Address F-801 Elysium E-1/1001, Avadh Not Applicable Total No. of 1,28,29,200 2,03,29,200 3,31,58,400
The Offer Size is being updated due to change in Open Offer size from Avenue Near Ginger| Copper Stone, Equity Shares
18,04,508 to 83,04,508 Hotel PiplOd B/s Avadh Uthopia Post Comp|etion
1. Key Changes/Updates made in DLOF: Surat 395007, Club, Silent Zone, of Open Offer
. . . india Airport Road, % of total | 38.69% 61.31% 100.00%
Public Shareholders are requested to note the following material updates to | Surat 395007, India e(;nerging e e e
the PA, DPS, DLOF due to revision in Open offer Size in relation to the Open Name(s) of persons in control / |Not Applicable Not Applicable Not Applicable voting
Offer: promoters of Acquirers / PAC share capital
i.  In the Cover Page, below the Acquirers’ and Target Company’s details, the ‘é":ne]reaﬁ%qsu"ers /' PAC are Any other interest in the None None _
following paragraph should be read as follows: pan Target Company

“to acquire up to 83,04,508 (Eighty Three Lakh Four Thousand Five Hundred
and Eight) fully paid Equity Shares of face value of ¥10/- each (“Offer Shares”) Vi
representing 25.04% (Twenty Five Point Four Percent) of the Voting Share
Capital of the Target Company on a fully diluted basis, as of the 10th (Tenth)
working day from the closure of the Tendering Period of the Open Offer, for

Following point has been changed in Background of the Target Company (Krishna Capital and Securities Limited in DLOF:
(5.19) Pre and Post Offer Shareholding Pattern of the Target Company is as follows:

cash at a price of ¥20.00/- (Rupees Twenty Only) per Equity Share (“Offer Shareholder s' Category ' Shareholding/voting rights Equity Shares and | Equity Shares and Equity Shares/voting | Shareholding /voting
Price”)”. prior to the acquisition and Voting Share Capital | Voting Share Capital rights to be acquired |rights after acquisition

. ) ) ] ) ] offer proposed to be proposed to be in Offer (assuming as stipulated under the

Il Following Para in Risk Factor: Relating to the Offer has been updated in acquired through acquired through full acceptances) Transactions and this
DLOF: Share Purchase Preferential Issue of Offer (A+B+C+D)

2(b) This is a mandatory Offer for acquisition of up to 83,04,508 Offer Shares I : Agreement Equity Shares ! = =
representing 25.04%* of the Emerging Voting Share Capital of the Target No. of Equity | % of % of No. of % of No. of % of No. of % of No. of % of
Company, made by the Acquirers to the Public Shareholders of the Target Shares Pre Emerg-| Equity Emerging | Equity Emerging | Equity Emerging | Equity Emerging
Company. If the number of Equity Shares validly tendered by the Public Issge ing Shares Voting |Shares Voting |Shares Voting Shares Voting
Shareholders under this Offer is more than the Offer Size, then the Offer Voting |Voting Share Share Share Share
Shares validly tendered by the Public Shareholders will be accepted on a ghaftel gha.rtel Capital Capital Capital Capital
proportionate basis, subject to acquisition of a maximum of 83,04,508 Equity apita apita
Shares, representing 25.04%* of the Emerging Voting Share Capital. 1) Existing Promoter & Promoter Group '

*As per Regulation 7 of the SEBI (SAST) Regulations, 2011, the Offer Size, a) Parties to the agreement

for the'Open Offer under Regulat/oons 3(1) an.d 4 of the SEBI (SAST) M/s. Krishna Sharebroking Services

CethIat'ISO;:S, ShCOU/dtb/e f?;hat /?_ast 21.6(? (Twenty EIX Percent) of l‘h(;Eme/rgtIng Private Limited 70,500 2.23 0.21 _ 0% _ 0% _ 0% _ 0%
oting Share Capital of the Target Company. However as per Regulation : : — . - 5 - 5 — 5 - —

7(6) of the SEBI (SAST) Regulation, 2011, the Offer Size is restricted to MR TER ] [F T W7 M AT ; 2,89,226 | 210 9.5/ 00/0 00A> Of’ ' 00@

83,04,508 (Eighty-Three Lakh Four Thousand Five Hundred and Eight) Equity ~ |AShokkumar B. Agrawal HUF /2,000 2543 0.22 - Q6 - Q6 4Ok = Qo3

Shares, being the Equity Shares held by the Eligible Public Shareholders, Jitendra A. Agrawal HUF 766 0.02] 0.00 - 0% - 0% - 0% =] 0% |

representing 25.04% (Twenty-Five Point Four Percent) of the Emerging Voting Vinodkumar B. Agrawal HUF 13,000 0.41| 0.04 - 0% - 0% - 0% - 0%

Share Capital of the Target Company. Kirankumar B. Agrawal HUF 34,200 1.08| 0.10 - 0% - 0% | - 0% - 0% |

ii. Following Definitions have been updated in DLOF: Mr. Kirankumar Babulal Agrawal 31,200 0.99| 0.09 - 0% - 0% - 0% - 0% |

Escrow Amount The amount aggregating to ¥4,16,00,000.00/- Mr. Pankaj Vinodkumar Agrawal ; 89,300 2.83| 0.27 - 0% - 0% - | 0% - 0% |
maintained by the Acquirers with the Escrow| |Mr. Jitendra Ashokkumar Agrawal " 500 0.02| 0.00 - 0% - 0% - 0% - 0% |
Banker, in accordance with the Escrow| |ys Rakhi Tarun Garg 1,01,000 3.20] 0.30 - 0% - 0% | - 0% - 0%
== —— Agreement. _ : Ms. Megha Pankaj Agrawal 1,000 0.03| 0.00 - 0% - 0% - 0% - 0% |
Maximum Consideration The total ffurl'ld'”g reﬁ“'rem?”t"hforot][‘f's gff_er’ Ms. Urmilla Kirankumar Agrawal 80,000 | 2.53] 0.24 : 0% : 0% : 0% : 0% |
assuming full acceptance of this Offer being| : -1 . " vl =T — = ~—1 va
316.60,90.160/-, that will be offered to the Mr. V|n.odkum.ar Babulal Agrawal _ 97,200 _ 3.08| 0.29 0% 0% _ | 0% | 0/o:
Public Shareholders who validly tender their Ms. Rajkumari Ashokkumar Agrawal 41,100 1.30] 0.12 - 0% - 0% - 0% - 0% |
Equity Shares in the Offer. Mr. Ashokkumar Babulal Agrawal 2,02,000 6.40| 0.61 - 0% - 0% - 0% - 0% |
Offer/Open Offer Open Offer for acquisition of up to 83,04,508| |[Mr. Rahul Vinodkumar Agrawal | 1,000 0.03] 0.00 - 0% - 0% - 0% | 0%
(Eighty-Three Lakh Four Thousand Five Ms. Nidhi Ankit Agrawal ' 1,000 . 0.03 0.00 - 0% - 0% | - | 0% - 0%:
Hundred and Eight) Equity Shares of the face Ms. Rakhi Jitendra Agrawal : 10,000 | 0.32| 0.03 - 0% - 0% | - 0% - 0%;
value of X10/- each, representing 25.04% of Mr. Ankit Kirankumar Agrawal 1,94,800 6.17| 0.59 - 0% - 0% - 0% - 0% |
the Emerging Voting Share Capital of the Target| '\ " o Vinodkumar Agrawal 22,100 0.70| 0.07 i 0% ; 0% - 0% - 0%|
Company at a price ofR20/- (Rupees Twenty Total (A | 13.53 892 2287 4.08 0% 0% 0% - 0% ;
only) per fully paid-up Equity Share payable in otal (A) , A . : - 2 - 2 1 2 | ° |
cash. 2) Acquirers _ _ |
Offer Shares 83,04,508 (Eighteen Lakhs Four Thousand Mr. Ashu Bishoi . - 0% 0% | 6,76,946 2.04% 80,00,000 | 24.13% | 41,52,254 | 12.52% | 1,28,29,200 | 38.69% |
Five Hundred Eight) fully paid Equity Shares| |Mr. Yagnik Tank . - 0%| 0% | 6,76,946 | 2.04% | 1,55,00,000 | 46.75% | 41,52,254 | 12.52% | 2,03,29,200 | 61.31%|
of the Face Value of ¥10/- each (“Offer Total (B) : - 0% 0% |13,53,892 4.08% | 2,35,00,000 | 70.87% | 83,04,508 | 25.04% | 2,66,58,400 | 10.00%|
Shares”), representing 25.04% (Twenty-Five 3) Public Shareholders (other than ' ' '
Point Four Percent) of the Emerging Voting parties to the agreement, acquirers)
_ Share Capital of the Target Company. (a) Fls/ MFs/ FPIs/ Flls/ Banks, SFls,
iv.  Following point has been changed in Details of the Proposed Offer in DLOF: Insurance Companies/ AlFs/ NBFCs _ — 0% 0% - 0% - 0% - 0% — 0%
(3.2.3) The Acquirers hereby make this Offer to the existing shareholders (other  |P) Others | 18,04,508 57.13]5.44% - | 0% | 65,00,000| 19.60% -4 0% — | 0% |
than the parties to the SPA) to acquire up to 83,04,508 (Eighteen Lakhs Total (C) . 18,04,508 |57.313%| 5.44% = 0% | 65,00,000 19.60% = 0% = 0% |
Four Thousand Five Hundred Eight) Equity Shares of face value of *10/- | Total (A+B+C) 31,58,400 100%| 9.52% |13,53,892 | 4.08% | 3,00,00,000 | 90.47% |83,04,508 | 5.44% | 3,31,58,400| 100%)
(Rupees Ten Only) constituting 25.04% of the Emerging Voting Share
capital of the Target.Compe_my on the 1_0th (Tenth) working day from the Vii. Following point has been changed in Financial Arrangement in amounting to Rs 3,25,00,000 has been confirmed vide letter dated
_‘f_'osuiegtlh‘)a Te”dgr'”.? Ps;'oo' ( Offeg|8|;e ) atha p”f)? °‘; TZQ:'hOO/t_ (R“peez DLOF: May 14, 2026. Further Fixed deposit has been created against
wenty Only) per Equity Share payable in cash, subject to the terms an : . . : : :
conditions set out in the Public Announcement, the Detailed Public Statement, (6.2.1) The total fun_dlng requweme_n_t.for the Offer (assqmlng full the aforesaid escrow amount and a Ilen.ha.s. been melarked N
and the Letter of Offer, that will be sent to the shareholders of the Target acceptances) i.e. for the acquisition of 83,04,508 Equity Shares favor of the Manager to the offer on the said fixed deposit.
Company. of ¥10.00/- each from the public shareholders of the Target i ynder Para 10 ‘DOCUMENTS FOR INSPECTION’ following point
(3.2.5) The Acquirers will accept all the Offer Shares of the Target Company, that Company at Offer Price of 320.00/- (Rup.ees Twenty only). per Equity has been added in documents for inspection:
are tendered in valid form in terms of this Offer up to a maximum of Share is ¥16,60,90,160/- (Rupees Sixteen Crore Sixty Lakhs
: , P i _ Ninety Thousand One Hundred Sixty only) (the “Offer  ° Escrow Agreement dated January 06, 2026 executed between
83,04,508 Equity Shares, representing 25.04% of the Emerging Voting Yy ous y y Acqui ICIC] Bank Limited 4G H Wealth
Share Capital of the Target Company. Consideration”). Mcquwer, ¢ pr ?n L |.rtn Ide | an 'tr:OV\(/jd o(l;se ca
: : anagement Private Limited along with addendum escrow
(3.2.9) The Acquirers have deposited an amount of ¥4,16,00,000/- i.e., more than (6.2.6) In accordance with Regulation 17(1) of the SEBI (SAST) 9 9

25.00% of the total consideration payable in the Offer, assuming full
acceptance in the Escrow Account pursuance of this Offer. The amount
deposited in the escrow account is in compliance with the requirement of
deposit of escrow amount as per Regulation 17 of SEBI (SAST) Regulation,
2011, i.e. more than 25% of the offer consideration payable to the Public
under this open offer. The cash deposit has been confirmed by the Escrow
Agent vide its letter dated April 04, 2026 for an amount of Rs 91,00,000/-
and for additional deposit on account of revision in offer size amounting to
Rs 3,25,00,000 has been confirmed vide letter dated May 14, 2026.

(3.2.16) As per Regulation 38 of the SEBI (LODR) Regulations read with Rule 19A

of the Securities Contract (Regulation) Rules, 1957, as amended, the Target
Company is required to maintain minimum public shareholding, as determined
in accordance with the Securities Contract (Regulation) Rules, 1957, as
amended, on a continuous basis for listing. Upon completion of the
Underlying Transaction and this Offer, if the public shareholding of the

Target Company falls below the minimum level of public shareholding as offer consideration payable to the Public under this open offer.  sa/- sd/-
required to be maintained by the Target Company as per the Securities The cash deposit has been confirmed by the Escrow Agent vide ﬁzgzirzs?nou Zigz:re:znk

Contract (Regulation) Page 18 of 66 Rules, 1957, as amended, and the
SEBI (LODR) Regulations, the Acquirers undertakes to take necessary

Regulations, 2011, the Acquirers has opened an escrow cash
account bearing Account No: 000405166062 (“Escrow Cash
Account”) with ICIClI Bank Limited, a banking company duly
incorporated under the Companies Act, 1956 and registered as
a banking company within the meaning of the Banking Regulation
Act, 1949 and having its registered office at ICICI Bank Tower,
Near Chakli Circle, Old Padra Road, Vadodara, 390007, Gujarat,
and acting through its branch situated at ICICI Bank Limited,
Capital Markets Division, 5th Floor, HT Parekh Marg, Churchgate,
Mumbai - 400020 and made a cash deposit of I4,16,00,000 (Four
Crore Sixteen Lakhs only) in the Escrow Cash Account. The
amount deposited in the escrow account is in compliance with
the requirement of deposit of escrow amount as per Regulation
17 of SEBI (SAST) Regulation, 2011, i.e. more than 25% of the

its letter dated April 04, 2026 for an amount of Rs 91,00,000 and
for additional deposit on account of revision in offer size

Issued by the Manager to the Offer on behalf of the Acquirer

Grow House Wealth Management Private Limited

(CIN: U67100GJ2022PTC133630)

A-606, Privilon, B/H. Iscon Temple, Ambli-Bopal Road, S.G. Highway, Ahmedabad-380054,
Gujarat, India

Tel: +91 79353 33132 / +91-79-35333682

E-mail: takeover@growhousewealth.com

Website: www.growhousewealth.com

Contact Person: Mr. Hill Shah

SEBI Reg. No: INM000013262

Validity: Permanent

FOR AND ON BEHALF OF THE ACQUIRERS:

Place: Surat
Date: May 15 2026

WERITH
F i

agreement dated 15th May, 2026.

epaper.ﬁnanﬂ'taiexpress.mn'.. .
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ADDENDUM CUM CORRIGENDUM TO THE PUBLIC ANNOUNCEMENT, DETAILED PUBLIC STATEMENT AND DRAFT LETTER OF OFFER FOR THE ATTENTION OF THE PUBLIC SHAREHOLDERS OF

KRISHNA CAPITAL AND SECURITIES LIMITED
("KRISHNACAP" / "TARGET COMPANY")

Corporate Identification Number (CIN): L67120GJ1994PLC023803
Registered Office: 403, Mauryansh Elanza, Shyamal Cross Road, B/h, Parekh Hospital, Satellite, Ahmedabad, Gujarat, 380015;
Tel No: +91-079-26768572; E-mail ID: ksbspl@yahoo.in; Website: http://www.kcsl.co.in
Open Offer for acquisition of up to 83,04,508 (Eighty-Three Lakhs Four Thousand Five Hundred Eight) fully paid up equity of face value of Rs 10 (Indian Rupees Ten) each of
Krishna Capital and Securities Limited (“KRISHNACAP”), representing 25.04% Of The Emerging Voting Share Capital of the Target Company from the Public Shareholders of the
Target Company by Ashu Bishnoi (“Acquirer 1”) And Yagnik Tank (“Acquirer 2”) (Acquirer 1 and Acquirer 2 collectively referred To as “Acquirers”), (“Open Offer” or “Offer”).

THISADDENDUM CUM CORRIGENDUM TO THE PUBLICANNOUNCEMENT, DETAILED steps to facilitate the compliance by the Target Company with the relevant  [Name of the Group, if any, to | Not Applicable Not Applicable Not Applicable |
PUBLIC STATEMENTAND DRAFT LETTER OF OFFER IS ISSUED BY GROW HOUSE provisions prescribed under the Securities Contract (Regulation) Rules, which Acquirers/PAC belongs to
WEALTH MANAGEMENT PRIVATE LIMITED, THE MANAGER TO THE OFFER, ON 1957, as amended, as per the requirements of Regulation 7 (4) of the SEBI Pre- transaction | No. of Equity |Nil Nil Nil
BEHALF OF ASHU BISHNOI (“ACQUIRER 1”) AND YAGNIK TANK (“ACQUIRER 2”) (SAST) Regulations and/or the SEBI (LODR) Regulations, within the time shareholding Shares
(ACQUIRER 1 ANDACQUIRER 2 COLLECTIVELY REFERRED TO AS “ACQUIRERS”), period stated therein, i.e., to bring down the non-public shareholding to % of Total Nil Nil Nil
INACCORDANCE WITH THE PROVISIONS OF REGULATION 18 (7) OF SEBI (SAST) 75.00% within 12 months from the date of such fall in the public shareholding Pre-Issue
REGULATIONS (‘PRE-OFFER ADVERTISEMENT CUM CORRIGENDUM TO THE to below 25.00%, through permitted routes and/or any other such routes share capital
DETAILED PUBLIC STATEMENT AND DRAFT LETTER OF OFFER’). as may be approved by SEBI from time to time. Upon completion of this Proposed No. of Equity [6,76,946 6,76,946 13,53,892
This Corrigendum to the Public Announcement, Detailed Public Statement and Draft Offer, assuming full acceptances, the Acquirers will hold 3,31,58,400 Shareholding | Shares
Letter of Offer is to be read in conjunction with the: Equity Shares, representing 100.00% of the Emerging Voting Share Capital acquired
, ‘ , of the Target Company. through SPA
a) Public Announcement dated Thursday, March 26, 2026 (‘Public . . o _ . after acquisition | % of total 2 04% 2 04% 4.08%
Announcement’), Further, anytfallure to corlr:p!y with the Mllplmum Fftjhbllcr:] Sharehp!dmg (I}/II?hS) of shares which | emerging
. . . . . . requirements may result in noncompliance wi e provisions of the Triagered the Lotin
b) Detailed Public Statement dated Saturday, April 04, 2026, in connection with o : , ggered the g
this Offer, published on behalf of the Acquirer on Monday, April 06, 2026, in g(()a;:grltles Contracts (Regulation) Rules, 1957 and SEBI (LODR) Regulations, Open Offer @ |share capltelll
Financial Express (English daily) (All India Edition), Jansatta (Hindi daily) (All g , o , No. of Equity |80,00,000 1,55,00,000 2,35,00,000
India Edition), Mumbai Lakshadweep (Marathi daily) (Mumbai Edition) V- Following point has been changed in Object of the Offer in DLOF: e
(‘Newspapers’) (‘Detailed Public Statement’), (3.3.1) This Offer is a triggered mandatory open offer in compliance with the through
c) Draft Letter of Offer dated Monday, April 13, 2026 filed and submitted with provisions of Regulatipns 3 (1), and 4 of the SEBI (SAST) Regulations Preferential
SEBI pursuant to the provisions of Regulation 16 (1) of the SEBI (SAST) pursua.nt to the execution of t_he Shgre Purchase Agreement and allotment |Allotment
Regulations (‘Draft Letter of Offer) of Equity Shares on preferential basis as per board meeting held on March % of total  |24.13% 46.75% 70.87%
, i ) . , i , 26, 2026. These Underlying Transactions will result in the Acquirers emerging voting
ThIS. Corrigendum is being issued in all the newspaper in which the DPS was acquiring more than 25.00% of the Emerging Voting Share Capital of the share capital
published. Target Company. Pursuant to this completion of the Underlying Transaction 'No. of Equity |41,52,254 41,52,254 83,04,508
Capitalised terms used but not defined in this Corrigendum shall have the meaning and this Offer, the Acquirers will hold up to 100.00% of the Emerging Shares acquired
; ; . . through Open
assigned to such terms in the PA, DPS, DLOF. Voting Share Capital of the Target Company. Offer from
The Public Shareholders of Krishna Capital and Securities Limited (“Target Company”) (3.4)Shareholding and Acquisition Details: Public
are req.uestefd to note the developments/amendments with respect to and in Dotails Acquirer 1 Acquirer 2 Total % of t_otal | 12.52% 12.52% 25.04%
connection with PA, DPS and DLOF: . _ _ . emerging voting
A Offer Size Name of Acquirers Mr. Ashu Bishnoi Mr. Yagnik Tank 2 'share Capital
| Address F-801 Elysium E-1/1001, Avadh Not Applicable Total No. of 1,28,29,200 2,03,29,200 3,31,58,400
The Offer Size is being updated due to change in Open Offer size from Avenue Near Ginger| Copper Stone, Equity Shares
18,04,508 to 83,04,508 Hotel Piplod B/s Avadh Uthopia Post completion
1. Key Changes/Updates made in DLOF: Surat 395007, Club, Silent Zone, jof Open Offer
. . . . Airport Road, = % of total  |38.69% 61.31% 100.00%
Public Shareholders are requested to note the following material updates to Surat 395007, India merging
the PA, DPS, DLOF due to revision in Open offer Size in relation to the Open Name(s) of persons in control / [Not Applicable Not Applicable Not Applicable voting
Offer: promoters of Acquirers / PAC share capital
i.  In the Cover Page, below the Acquirers’ and Target Company’s details, the | Where Acquirers / PAC are Any other interest in the None None _
following paragraph should be read as follows: companies Target Company

“to acquire up to 83,04,508 (Eighty Three Lakh Four Thousand Five Hundred 3
and Eight) fully paid Equity Shares of face value of ¥10/- each (“Offer Shares”) Vi.
representing 25.04% (Twenty Five Point Four Percent) of the Voting Share
Capital of the Target Company on a fully diluted basis, as of the 10th (Tenth)
working day from the closure of the Tendering Period of the Open Offer, for

Following point has been changed in Background of the Target Company (Krishna Capital and Securities Limited in DLOF:
(5.19) Pre and Post Offer Shareholding Pattern of the Target Company is as follows:

(Rupees Ten Only) constituting 25.04% of the Emerging Voting Share

cash at a price of ¥20.00/- (Rupees Twenty Only) per Equity Share (“Offer Shareholder s' Category Shareholding/voting rights Equity Shares and Equity Shares and Equity Shares/voting | Shareholding /voting
Price”)”. prior to the acquisition and Voting Share Capital | Voting Share Capital rights to be acquired | rights after acquisition
. _ _ ) ) ) offer proposed to be proposed to be in Offer (assuming as stipulated under the
II. Following Para in Risk Factor: Relating to the Offer has been updated in acquired through acquired through full acceptances) Transactions and this
DLOF: Share Purchase Preferential Issue of Offer (A+B+C+D)
2(b) This is a mandatory Offer for acquisition of up to 83,04,508 Offer Shares : JAgreement Equity Shares : )
representing 25.04%* of the Emerging Voting Share Capital of the Target No. of Equity | % of % of | No. of % of No. of % of No. of % of No. of % of
Company, made by the Acquirers to the Public Shareholders of the Target Shares Pre Emerg-| Equity Emerging | Equity Emerging | Equity Emerging | Equity Emerging
Company. If the number of Equity Shares validly tendered by the Public Issue fing Shares Voting | Shares Voting |[Shares |[Voting |Shares Voting
Shareholders under this Offer is more than the Offer Size, then the Offer Voting |Voting Share Share Share Share
Shares validly tendered by the Public Shareholders will be accepted on a (S:ha-rtel (S:hartel Capital Capital Capital Capital
proportionate basis, subject to acquisition of a maximum of 83,04,508 Equity apita apita
Shares, representing 25.04%* of the Emerging Voting Share Capital. 1) Existing Promoter & Promoter Group |
*As per Regulation 7 of the SEBI (SAST) Regulations, 2011, the Offer Size, a) Parties to the agreement !
for the _Open Offer under Regulat/oons 3(1) aqd 4 of the SEBI (SAST) M/s. Krishna Sharebroking Services
5egulatg)ll;s, shé)ulqtble f;)rt ;t l?ast 2?(/)0 (Twenty fllx Percent) of theR Emcelrgt{ng Private Limited 70,500 223 0.21 } 0% ) 0% ) 0% ; 0%
oting Share Capital of the Target Company. However as per Regulation , : — — 5 - 5 - 5 - 5
7(6) of the SEBI (SAST) Regulation, 2011, the Offer Size is restricted to | > Radius Slobal Private Limited 289,220 L S By Jork SR o% o% il
83,04,508 (Eighty-Three Lakh Four Thousand Five Hundred and Eight) Equity ~ |Ashokkumar B. Agrawal HUF 74,000 2.34] 0.22 | 0% - 0% - 0% - 0%
Shares, being the Equity Shares held by the Eligible Public Shareholders, |Jitendra A. Agrawal HUF 766 | 0.02] 0.00) - 0% | -1 0% | - 0% - 0% |
representing 25.04% (Twenty-Five Point Four Percent) of the Emerging Voting Vinodkumar B. Agrawal HUF 13,000 0.41| 0.04 - 0% - 0% - 0% - 0%
Share Capital of the Target Company. Kirankumar B. Agrawal HUF 34,200 1.08| 0.10 - 0% - 0% - 0% - 0%
ii.  Following Definitions have been updated in DLOF: Mr. Kirankumar Babulal Agrawal 31,200 0.99| 0.09 - 0% - 0% - 0% - 0%
Escrow Amount The amount aggregating to 34,16,00,000.00/- Mr. Pankaj Vinodkumar Agrawal 89,300 2.83| 0.27 - 0% - 0% - 0% - 0%
maintained by the Acquirers with the Escrow Mr. Jitendra Ashokkumar Agrawal 500 0.02| 0.00 - 0% - 0% - 0% - 0%
Banker, in accordance with the Escrow| |5 Rakhi Tarun Garg 1,01,000 3.20] 0.30 - 0% - 0% - 0% - 0%
: S Agreement. : : . |Ms. Megha Pankaj Agrawal 1,000 0.03| 0.00 : 0% - 0% : 0% : 0%
Maximum Consideration The to'tal ffur|1|d|ng reSU|remefntthfor()t;|s (gffer, Ms. Urmilla Kirankumar Agrawal 80.000 253 024 _ 0% _ 0% _ 0% _ 0%
assuming full acceptance of this Offer being : - 5 - 5 - 5 - 5
216.60.90.160/-. that will be offered to the Mr. Vlnlodkum.ar Babulal Agrawal 97,200 3.08 0.29 00/0 Oo/o 00/0 Oo/o
Public Shareholders who validly tender their Ms. Rajkumari Ashokkumar Agrawal 41,100 1.30f 0.12 - 0% - 0% - 0% - 0%
Equity Shares in the Offer. Mr. Ashokkumar Babulal Agrawal 2,02,000 6.40| 0.61 - 0% - 0% - 0% - 0%
Offer/Open Offer Open Offer for acquisition of up to 83,04,508 Mr. Rahul Vinodkumar Agrawal 1,000 0.03| 0.00 - 0% - 0% - 0% - 0%
(Eighty-Three Lakh Four Thousand Five Ms. Nidhi Ankit Agrawal 1,000 0.03 0.00 - 0% - 0% - 0% - 0%
Hundred and Eight) Equity Shares of the face Ms. Rakhi Jitendra Agrawal 10,000 0.32| 0.03 - 0% - 0% - 0% - 0%
value of X10/- each, representing 25.04% of| [ Mr. Ankit Kirankumar Agrawal 1,94,800 6.17| 0.59 - 0% - 0% - 0% - 0%
the Emerging Voting Share Capital of the Target| "= o oot Vinodkumar Agrawal 22,100 0.70| 0.07 i 0% i 0% i 0% i 0%
Company at a price ofR20/- (Rupees Twenty Total (A 13.53 892 2287] 4.08 0% 0% 0% 0%
only) per fully paid-up Equity Share payable in otal (A) i : haudl § N -1 N 2 - 2 - =
cash. 2) Acquirers
Offer Shares 83,04,508 (Eighteen Lakhs Four Thousand Mr. Ashu Bishoi - 0% 0% | 6,76,946 2.04% | 80,00,000| 24.13% |41,52,254 | 12.52% 1,28,29,200 38'69%.
Five Hundred Eight) fully paid Equity Shares Mr. Yagnik Tank - 0% 0% | 6,76,946 | 2.04% | 1,55,00,000 | 46.75% | 41,52,254 | 12.52% | 2,03,29,200 | 61.31%
of the Face Value of ¥10/- each (“Offer Total (B) - 0% 0% |13,53,892 | 4.08% | 2,35,00,000| 70.87% |83,04,508 | 25.04% | 2,66,58,400| 10.00%
Shares”), representing 25.04% (Twenty-Five 3) Public Shareholders (other than '
Point Four Percent) of the Emerging Voting parties to the agreement, acquirers)
Share Capital of the Target Company. (a) FIs/ MFs/ FPIs/ Flls/ Banks, SFls,
iv.  Following point has been changed in Details of the Proposed Offer in DLOF: Insurance Companies/ AlFs/ NBFCs — 0% 0% - 0% - 0% - 0% — 0%
(3.2.3) The Acquirers hereby make this Offer to the existing shareholders (other b) Others 18,04,508 57.13| 5.44% - | 0% | 65,00,000| 19.60% - 0% | — 0% |
than the parties to the SPA) to acquire up to 83,04,508 (Eighteen Lakhs Total (C) 18,04,508 |57.313%| 5.44% - | 0% | 65,00,000| 19.60% - 0% — 0%
Four Thousand Five Hundred Eight) Equity Shares of face value of 10/- | Total (A+B+C) 31,58,400 100%| 9.52% |13,53,892 | 4.08% | 3,00,00,000 | 90.47% |83,04,508 | 5.44% | 3,31,58,400 100%

epaper.jansatta.com

capital of the Target Company on the 10th (Tenth) working day from the Vii. Following point has been changed in Financial Arrangement in amounting to Rs 3,25,00,000 has been confirmed vide letter dated

closure of the Tendering Period (“Offer Size”) at a price of ¥20.00/- (Rupees DLOF: May 14, 2026. Further Fixed deposit has been created against

T | Equi h le i h j h . . . . . .

conditons setoutin the Public Annauncement.the Detaied Public Stement,  (6-2:1) The total funding requirement for the Offer (assuming ful the aforesaid escrow amount and a lien has been marked in

and the Letter of Offer, that will be sent to t’he shareholders of the Targe’; acceptances) i.e. for the acquisiti_on of 83,04,508 Equity Shares favor of the Manager to the offer on the said fixed deposit.

Company. of ¥10.00/- each from the public shareholders of the Target ;i ynder Para 10 ‘DOCUMENTS FOR INSPECTION’ following point
(3.2.5) The Acquirers will accept all the Offer Shares of the Target Company, that ggmpar'y §t1 gfgeor ggc%‘gﬁz%m/ - (Rugfe?s Tweé‘ty O”'é). pterfqlf:y has been added in documents for inspection:

are tendered in valid form in terms of this Offer up to a maximum of .are IS P E - (Rupees X een Lrore Sixly y axns . Escrow Aareement dated Januarv 06. 2026 executed between

83,04,508 Equity Shares, representing 25.04% of the Emerging Voting Nlnet.y Thpusand One Hundred Sixty only) (the "Offer W A9 -anuary ©o,

Share Capital of the Target Company. Consideration”). Acquirer, ICICI | Bank .Ll.mlted and Qrow House Wealth
(3.2.9) The Acquirers have deposited an amount of ¥4,16,00,000/- i.e., more than ~ (6.2.6) In accordance with Regulation 17(1) of the SEBI (SAST) Managemte;tt PdrI:2:§ I\Iilmltzeéjzéalong with addendum escrow

25.00% of the total consideration payable in the Offer, assuming full Regulations, 2011, the Acquirers has opened an escrow cash agreement date ay '

acceptance in the Escrow Account pursuance of this Offer. The amount account bearing Account No: 000405166062 (“Escrow Cash Issued by the Manager to the Offer on behalf of the Acquirer

deposited in the escrow account is in compliance with the requirement of Account”) with ICICI Bank Limited, a banking company duly

deposit of escrow amount as per Regulation 17 of SEBI (SAST) Regulation, incorporated under the Companies Act, 1956 and registered as

20;1’ :[r? more thﬁ?” 21_5;4 of t:ed offer_tcr?nsferatlon ?_ayat;:ebtotr:heEPubllc a banking company within the meaning of the Banking Regulation T

under this open ofter. 1 he cash deposit has been confirmed by the Escrow Act, 1949 and having its registered office at ICICI Bank Tower,  grow House Wealth Mana : -

. . . ~ ’ - - d gement Private Limited

Agent vide its letter dated April 04, 2026 for an amount of Rs 91,00,000/ Near Chakli Circle, Old Padra Road, Vadodara, 390007, Gujarat,  (CIN: U67100GJ2022PTC133630)

and for additional deposit on aqcount (?f revision in offer size amounting to and acting through its branch situated at ICIC| Bank Limited, A-608, Privilon, B/H. Iscon Temple, Ambli-Bopal Road, S.G. Highway, Ahmedabad-380054,

Rs 3,25,00,000 has been confirmed vide letter dated May 14, 2026. ) 2. Gujarat, India

_ _ _ Capital Markets Division, 5th Floor, HT Parekh Marg, Churchgate,  1e|. +91 79353 33132 / +91-79-35333682

(3.2.16)Afstrﬁ)et'SRegg:?tloré 38’[ of :hESE?lt'(LOgRR Re1g;5Ia;t|ons readc;/vﬁh tﬁ“'? 19A; Mumbai - 400020 and made a cash deposit of T4,16,00,000 (Four  E-mail: takeover@growhousewealth.com

of the Securities Contract (Regulation) Rules, 1957, as amended, the Targe Crore Sixteen Lakhs only) in the Escrow Cash Account. The  Website: www.growhousewealth.com

Company is required to maintain minimum public shareholding, as determined . : . : . Contact Person: Mr. Hill Shah

in accordance with the Securities Contract (Regulation) Rules, 1957, as amount gep08|ted in the escrow account is in compliance V\_”th SEBI Reg. No: INM000013262

amended, on a continuous basis for listing. Upon completion of the the requirement of deposit _of escrow gmount as per Regulation  validity: Permanent

Underlying Transaction and this Offer, if the public shareholding of the 17 of SEBI (SAST) Regulation, 2011, i.e. more than 25% of the  For AND ON BEHALF OF THE ACQUIRERS:

Target Company falls below the minimum level of pubhc Shareho'c“ng as Offer COI’]SIdeI’atIOn payable tO the PUb“C under thlS Open Offel' Sd/- . . Sd/-

required to be maintained by the Target Company as per the Securities The cash deposit has been confirmed by the Escrow Agent vide ﬁzhﬂirzlrs:nm Xigz:re:énk

Contract (Regulation) Page 18 of 66 Rules, 1957, as amended, and the its letter dated April 04, 2026 for an amount of Rs 91,00,000 and PI:ce_ Surat d

SEBI (LODR) Regulations, the Acquirers undertakes to take necessary for additional deposit on account of revision in offer size  pate: May 15 2026
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THISADDENDUM CUM CORRIGENDUM TO THE PUBLICANNOUNCEMENT, DETAILED steps to facilitate the compliance by the Target Company with the relevant Name of the Group, if any, to  |Not Applicable Not Applicable Not Applicable
PUBLIC STATEMENTAND DRAFT LETTER OF OFFER IS ISSUED BY GROW HOUSE provisions prescribed under the Securities Contract (Regulation) Rules, which Acquirers/PAC belongs to
WEALTH MANAGEMENT PRIVATE LIMITED, THE MANAGER TO THE OFFER, ON 1957, as amended, as per the requirements of Regulation 7 (4) of the SEBI Pre- transaction | No. of Equity |Nil Nil Nil
BEHALF OF ASHU BISHNOI (“ACQUIRER 1”) AND YAGNIK TANK (“ACQUIRER 2”) (SAST) Regulations and/or the SEBI (LODR) Regulations, within the time shareholding Shares
(ACQUIRER 1ANDACQUIRER 2 COLLECTIVELY REFERRED TO AS “ACQUIRERS”), period stated therein, i.e., to bring down the non-public shareholding to % of Total Nil Nil Nil
INACCORDANCE WITH THE PROVISIONS OF REGULATION 18 (7) OF SEBI (SAST) 75.00% within 12 months from the date of such fall in the public shareholding Pre-Issue
REGULATIONS (‘PRE-OFFER ADVERTISEMENT CUM CORRIGENDUM TO THE to below 25.00%, through permitted routes and/or any other such routes share capital
DETAILED PUBLIC STATEMENT AND DRAFT LETTER OF OFFER’). as may be ap_proved by SEBI from time to tirr_1e. qun completion of this Proposed No. of Equity |6,76,946 6,76,946 13,53,892
This Corrigendum to the Public Announcement, Detailed Public Statement and Draft Offer, assuming full acpeptances‘; the Acquirers will hold 3,31,58,400 | Shareholding Shargsd
Letter of Offer is to be read in conjunction with the: Efqtjr:ty ?harets,crepresentmg 100.00% of the Emerging Voting Share Capital ragh SPA
a) Public Announcement dated Thursday, March 26, 2026 (‘Public ot the farge .ompany. . o . . after acquisition | % of total 2.04% 2.04% 4.08%
i,y o o oy b o i P Sharing ) L T
b) Detailed Public Statement dated Saturday, April 04, 2026, in connection with Securities Contracts (Requlation) Rules. 1957 and SEBI (LODR) Requlati Triggeredthe = |voting
this Offer, published on behalf of the Acquirer on Monday, April 06, 2026, in zg1c;r| les Contracts (Regulation) Rules, an ( ) Regulations, Open Offer share Capltél
Financial Express (English daily) (All India Edition), Jansatta (Hindi daily) (Al o o , No- of Equity 80,0000 1,85,00,000 2,35,00,000
India Edition), Mumbai Lakshadweep (Marathi daily) (Mumbai Edition) V- Following point has been changed in Object of the Offer in DLOF: acquired
(‘Newspapers’) (‘Detailed Public Statement’), (3.3.1) This Offer is a triggered mandatory open offer in compliance with the through
c) Draft Letter of Offer dated Monday, April 13, 2026 filed and submitted with provisions of Regulations 3 (1), and 4 of the SEBI (SAST) Regulations Zrlefterenttial
SEBI pursuant to the provisions of Regulation 16 (1) of the SEBI (SAST) pursuapt to the execution of t.he Sh{are Purchase Agreement and allotment otmen
Regulations (‘Draft Letter of Offer’) of Equity Shares on prefere_ntlal basis as per bo_ard meetlr_1g held on March % of total  |24.13% 46.75% 70.87%
This Corrigend is being i din all th ) hich the DPS 26, 2026. These Underlying Transactions will result in the Acquirers emerging voting
'SI, horrlgen um is being issued in all the newspaper in which the was acquiring more than 25.00% of the Emerging Voting Share Capital of the share capital
published. Target Company. Pursuant to this completion of the Underlying Transaction No. of Equity |41,52,254 41,52,254 83,04,508
Capitalised terms used but not defined in this Corrigendum shall have the meaning and this Offer, the Acquirers will hold up to 100.00% of the Emerging ihareshagqU|red
assigned to such terms in the PA, DPS, DLOF. Voting Share Capital of the Target Company. Offorirom
The Public Shareholders of Krishna Capital and Securities Limited (“Target Company”) (3.4)Shareholding and Acquisition Details: Public
are req_uestgd to note the developments/amendments with respect to and in Details PGl Acquirer 2 Total % of total  |12.52% 12.52% 25.04%
connection with PA, DPS and DLOF: . . . . emerging voting
A Offer Size Name of Acquirers Mr. Ashu Bishnoi Mr. Yagnik Tank 2 share Capital
’ Address F-801 Elysium E-1/1001, Avadh Not Applicable Total No. of 1,28,29,200 2,03,29,200 3,31,58,400
The Offer Size is being updated due to change in Open Offer size from Avenue Near Ginger| Copper Stone, Equity Shares
18,04,508 to 83,04,508. Hotel Piplod B/s Avadh Uthopia Post completion
1. Key Changes/Updates made in DLOF: Surat 395007, Club, Silent Zone, of Open Offer
India Airport Road, % of total  |38.69% 61.31% 100.00%
Public Shareholders are requested to note the following material updates to Surat 395007, India e:nerging R = R
the PA, DPS, DLOF due to revision in Open offer Size in relation to the Open Name(s) of persons in control / |Not Applicable Not Applicable Not Applicable voting
Offer: promoters of Acquirers / PAC share capital
i.  In the Cover Page, below the Acquirers’ and Target Company’s details, the ‘é":rifaﬁ‘g‘su'rers / PAC are Any other interest in the None None -
following paragraph should be read as follows: Target Company
“to acquire up to 83,04,508 (Eighty Three Lakh Four Thousand Five Hundred
and Eight) fully paid Equity Shares of face value of ¥10/- each (“Offer Shares’)  vi.  Following point has been changed in Background of the Target Company (Krishna Capital and Securities Limited in DLOF:

ADDENDUM CUM CORRIGENDUM TO THE PUBLIC ANNOUNCEMENT, DETAILED PUBLIC STATEMENT AND DRAFT LETTER OF OFFER FOR THE ATTENTION OF THE PUBLIC SHAREHOLDERS OF

KRISHNA CAPITAL AND SECURITIES LIMITED
("KRISHNACAP" | "TARGET COMPANY™)

representing 25.04% (Twenty Five Point Four Percent) of the Voting Share
Capital of the Target Company on a fully diluted basis, as of the 10th (Tenth)
working day from the closure of the Tendering Period of the Open Offer, for

Corporate Identification Number (CIN): L67120GJ1994PLC023803
Registered Office: 403, Mauryansh Elanza, Shyamal Cross Road, B/h, Parekh Hospital, Satellite, Ahmedabad, Gujarat, 380015;
Tel No: +91-079-26768572; E-mail ID: ksbspl@yahoo.in; Website: http://www.kcsl.co.in
Open Offer for acquisition of up to 83,04,508 (Eighty-Three Lakhs Four Thousand Five Hundred Eight) fully paid up equity of face value of Rs 10 (Indian Rupees Ten) each of
Krishna Capital and Securities Limited (“KRISHNACAP”), representing 25.04% Of The Emerging Voting Share Capital of the Target Company from the Public Shareholders of the
Target Company by Ashu Bishnoi (“Acquirer 1”’) And Yagnik Tank (“Acquirer 2”) (Acquirer 1 and Acquirer 2 collectively referred To as “Acquirers”), (“Open Offer” or “Offer”).

(5.19) Pre and Post Offer Shareholding Pattern of the Target Company is as follows:

cash at a price of 20.00/- (Rupees Twenty Only) per Equity Share (“Offer Shareholder s' Category Shareholding/voting rights Equity Shares and Equity Shares and Equity Shares/voting | Shareholding /voting
Price”)”. prior to the acquisition and Voting Share Capital | Voting Share Capital rights to be acquired |rights after acquisition
. . ) ) . ) offer proposed to be proposed to be in Offer (assuming as stipulated under the
II. Following Para in Risk Factor: Relating to the Offer has been updated in acquired through acquired through full acceptances) Transactions and this
DLOF: Share Purchase Preferential Issue of Offer (A+B+C+D)
2(b) This is a mandatory Offer for acquisition of up to 83,04,508 Offer Shares Agreement Equity Shares
representing 25.04%* of the Emerging Voting Share Capital of the Target No. of Equity | % of % of [No. of % of No. of % of No. of % of No. of % of
Company, made by the Acquirers to the Public Shareholders of the Target Shares Pre Emerg-| Equity Emerging | Equity Emerging | Equity Emerging | Equity Emerging
Company. If the number of Equity Shares validly tendered by the Public Issue |ing  |Shares |Voting |Shares Voting |Shares |Voting |Shares Voting
Shareholders under this Offer is more than the Offer Size, then the Offer Voting Voting Share Share Share Share
Shares validly tendered by the Public Shareholders will be accepted on a (S:ha_rel (S:ha_rel Capital Capital Capital Capital
proportionate basis, subject to acquisition of a maximum of 83,04,508 Equity apita apita
Shares, representing 25.04%* of the Emerging Voting Share Capital. 1) Existing Promoter & Promoter Group
*As per Regulation 7 of the SEBI (SAST) Regulations, 2011, the Offer Size, a) Parties to the agreement
for the 'Open Offer under Regulatloons 3(1) aqd 4 of the SEBI (SAST) M/s. Krishna Sharebroking Services
Setgulatg)fr:s, slg)ulc{tble f;)rt hat I<7e_ast 216(/30 (Twenty fllx Percent) of theR Emelrgg{ng Private Limited 70,500 223 0.21 R 0% _ 0% . 0% _ 0%
oting Share Capital of the Target Company. However as per Regulation - - — i ] i o N o N o
7(6) of the SEBI (SAST) Regulation, 2011, the Offer Size is restricted to s Radius Global Private Limited 2,89,226 | 9.16] 0.87 0% 0% 0% 0%
83,04,508 (Eighty-Three Lakh Four Thousand Five Hundred and Eight) Equity ~ |AShokkumar B. Agrawal HUF 74,000 | 2.34] 0.22 - 0% - 0% - 0% - 0%
Shares, being the Equity Shares held by the Eligible Public Shareholders, Jitendra A. Agrawal HUF 766 0.02] 0.00 - 0% - 0% - 0% - 0%
representing 25.04% (Twenty-Five Point Four Percent) of the Emerging Voting Vinodkumar B. Agrawal HUF 13,000 0.41| 0.04 - 0% - 0% - 0% - 0%
Share Capital of the Target Company. Kirankumar B. Agrawal HUF 34,200 1.08| 0.10 - 0% - 0% - 0% - 0%
ii.  Following Definitions have been updated in DLOF: Mr. Kirankumar Babulal Agrawal 31,200 0.99| 0.09 - 0% - 0% - 0% - 0%
Escrow Amount The amount aggregating to ¥4,16,00,000.00/- Mr. Pankaj Vinodkumar Agrawal 89,300 2.83| 0.27 - 0% - 0% - 0% - 0%
maintained by the Acquirers with the Escrow Mr. Jitendra Ashokkumar Agrawal 500 0.02| 0.00 - 0% - 0% - 0% - 0%
Banker, in accordance with the Escrow| [ys Rakhi Tarun Garg 1,01,000 3.20| 0.30 - 0% - 0% - 0% - 0%
: — Agreement. : : : Ms. Megha Pankaj Agrawal 1,000 0.03| 0.00 - 0% - 0% - 0% - 0%
Maximum Consideration The to.tal ffur|1|d|ng retqwremintth.forotpfls Ct))ffer, Ms. Urmilla Kirankumar Agrawal 80,000 253 024 N 0% R 0% R 0% _ 0%
assuming full acceptance of this Offer being " - . - . - o N 5
%16.60,90.160/-, that will be offered to the Mr. Vln.odkum.ar Babulal Agrawal 97,200 3.08| 0.29 0% 0% 0% 0%
Public Shareholders who validly tender their Ms. Rajkumari Ashokkumar Agrawal 41,100 1.30( 0.12 - 0% - 0% - 0% - 0%
Equity Shares in the Offer. Mr. Ashokkumar Babulal Agrawal 2,02,000 6.40( 0.61 - 0% - 0% - 0% - 0%
Offer/Open Offer Open Offer for acquisition of up to 83,04,508 Mr. Rahul Vinodkumar Agrawal 1,000 0.03| 0.00 - 0% - 0% - 0% - 0%
Eighty-Three Lakh Four Thousand Five Ms. Nidhi Ankit Agrawal 1,000 0.03| 0.00 - 0% - 0% - 0% - 0%
(Eighty
Hundred and Eight) Equity Shares of the face Ms. Rakhi Jitendra Agrawal 10,000 0.32| 0.03 - 0% - 0% - 0% - 0%
value of ¥10/- each, representing 25.04% of| |y, Ankit Kirankumar Agrawal 1,94,800 6.17| 0.59 - 0% - 0% - 0% - 0%
the Emerging Voting Share Capital of the Target| "\ = oo™ Vincakumar Agrawal 22,100 0.70| 0.07 - 0% - 0% - 0% - 0%
Company at a price of320/- (Rupees Twenty Total (A 13.53 892 22.87| 4.08 0% 0% 0% 0%
only) per fully paid-up Equity Share payable in otal (A) il : : - ° - 2 - ° - °
cash. 2) Acquirers
Offer Shares 83,04,508 (Eighteen Lakhs Four Thousand Mr. Ashu Bishoi - 0% 0% | 6,76,946 2.04% 80,00,000 | 24.13% | 41,52,254 | 12.52% | 1,28,29,200 | 38.69%
Five Hundred Eight) fully paid Equity Shares| |Mr. Yagnik Tank - 0%| 0% | 6,76,946 | 2.04% |1,55,00,000 | 46.75% |41,52,254 | 12.52% | 2,03,29,200| 61.31%
of the Face Value of ¥10/- each (“Offer Total (B) - 0% 0% [13,53,892 4.08% | 2,35,00,000 | 70.87% |83,04,508 | 25.04% | 2,66,58,400 | 10.00%
Shares”), representing 25.04% (Twenty-Five 3) Public Shareholders (other than
Point Four Percent) of the Emerging Voting parties to the agreement, acquirers)
Share Capital of the Target Company. (a) Fls/ MFs/ FPIs/ Flls/ Banks, SFls,
iv.  Following point has been changed in Details of the Proposed Offer in DLOF: Insurance Companies/ AlFs/ NBFCs — 0% 0% - 0% - 0% - 0% — 0%
(3.2.3) The Acquirers hereby make this Offer to the existing shareholders (other ~ [P) Others 18,04,508 | 57.13|5.44% - 0% | 65,00,000| 19.60% - 0% - 0%
than the parties to the SPA) to acquire up to 83,04,508 (Eighteen Lakhs Total (C) 18,04,508 |57.313%] 5.44% - 0% | 65,00,000| 19.60% - 0% — 0%
Four Thousand Five Hundred Eight) Equity Shares of face value of ¥10/- | Total (A+B+C) 31,58,400 100%| 9.52% [13,53,892 | 4.08% |3,00,00,000 | 90.47% [83,04,508 | 5.44% | 3,31,58,400 100%
(Rupees Ten Only) constituting 25.04% of the Emerging Voting Share
capital of the Target.Compaimy on the 1‘Oth (Tenth). working day from the Vii. Following point has been changed in Financial Arrangement in amounting to Rs 3,25,00,000 has been confirmed vide letter dated
closure of the Tenderln_g Period (“Offer Sl_ze“) at a price of ¥20.00/- (Rupees DLOF: May 14, 2026. Further Fixed deposit has been created against
Twenty Only) per Equity Share payable in cash, subject o the terms and (6.2.1) The total funding requirement for the Offer (assuming full the aforesaid escrow amount and a lien has been marked in
conditions set out in the Public Announcement, the Detailed Public Statement, . L . I .
and the Letter of Offer, that will be sent to the shareholders of the Target acceptances) i.e. for the acquisition of 83,04,508 Equity Shares favor of the Manager to the offer on the said fixed deposit.
Company. ' of ¥10.00/- each from the public shareholders of the Target i ynder Para 10 ‘DOCUMENTS FOR INSPECTION' following point
(3.2.5) The Acquirers will accept all the Offer Shares of the Target Company, that Company at Offer Price of ¥20.00/- (Rupees Twenty only) per Equity has been added in documents for inspection:
are tendered in valid form in terms of this Offer up to a maximum of Share is ¥16,60,90,160/- (Rupees Sixteen Crore Sixty Lakhs
_ _ P , _ Ninety Thousand One Hundred Sixty only) (the “Offer * Escrow Agreement dated January 06, 2026 executed between
83,04,508 Equity Shares, representing 25.04% of the Emerging Voting _y ) y y . o
Share Capital of the Target Company. Consideration”). Acquirer, ICICI . Bank .L|'m|ted and Qrow House Wealth
(3.2.9) The Acquirers have deposited an amount of ¥4,16,00,000/- i.e., more than (6.2.6) In accordance with Regulation 17(1) of the SEBI (SAST) Management Private Limited along with addendum escrow

25.00% of the total consideration payable in the Offer, assuming full
acceptance in the Escrow Account pursuance of this Offer. The amount
deposited in the escrow account is in compliance with the requirement of
deposit of escrow amount as per Regulation 17 of SEBI (SAST) Regulation,
2011, i.e. more than 25% of the offer consideration payable to the Public
under this open offer. The cash deposit has been confirmed by the Escrow
Agent vide its letter dated April 04, 2026 for an amount of Rs 91,00,000/-
and for additional deposit on account of revision in offer size amounting to
Rs 3,25,00,000 has been confirmed vide letter dated May 14, 2026.

(3.2.16) As per Regulation 38 of the SEBI (LODR) Regulations read with Rule 19A

of the Securities Contract (Regulation) Rules, 1957, as amended, the Target
Company is required to maintain minimum public shareholding, as determined
in accordance with the Securities Contract (Regulation) Rules, 1957, as
amended, on a continuous basis for listing. Upon completion of the
Underlying Transaction and this Offer, if the public shareholding of the

Regulations, 2011, the Acquirers has opened an escrow cash
account bearing Account No: 000405166062 (“Escrow Cash
Account”) with ICICI Bank Limited, a banking company duly
incorporated under the Companies Act, 1956 and registered as
a banking company within the meaning of the Banking Regulation
Act, 1949 and having its registered office at ICICI Bank Tower,
Near Chakli Circle, Old Padra Road, Vadodara, 390007, Gujarat,
and acting through its branch situated at ICICI Bank Limited,
Capital Markets Division, 5th Floor, HT Parekh Marg, Churchgate,
Mumbai - 400020 and made a cash deposit of ¥4,16,00,000 (Four
Crore Sixteen Lakhs only) in the Escrow Cash Account. The
amount deposited in the escrow account is in compliance with
the requirement of deposit of escrow amount as per Regulation
17 of SEBI (SAST) Regulation, 2011, i.e. more than 25% of the

agreement dated 15th May, 2026.
Issued by the Manager to the Offer on behalf of the Acquirer

g WEALTH
MANAGEMENT

Grow House Wealth Management Private Limited
(CIN: U67100GJ2022PTC133630)

A-606, Privilon, B/H. Iscon Temple, Ambli-Bopal Road, S.G. Highway, Ahmedabad-380054,

Gujarat, India

Tel: +91 79353 33132 / +91-79-35333682
E-mail: takeover@growhousewealth.com
Website: www.growhousewealth.com
Contact Person: Mr. Hill Shah

SEBI Reg. No: INM000013262

Validity: Permanent

FOR AND ON BEHALF OF THE ACQUIRERS:

Target Company falls below the minimum level of public shareholding as offer consideration payable to the Public under this open offer. ~ s#- Sd/-
required to be maintained by the Target Company as per the Securities The cash deposit has been confirmed by the Escrow Agent vide ﬁzgﬂirz:rs?nm Xig::l:e:z;nk

Contract (Regulation) Page 18 of 66 Rules, 1957, as amended, and the
SEBI (LODR) Regulations, the Acquirers undertakes to take necessary

its letter dated April 04, 2026 for an amount of Rs 91,00,000 and
for additional deposit on account of revision in offer size

Place: Surat
Date: May 15 2026




